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(srTT=fT/Appellant) uaf/Respondent)
Ut @1 3R T/ Appellant by . None
gadf &1 3R ¥ /Respondent by :  Shri ARV Sreenivasan, Addl. CIT
ﬁ’l?ﬂ%; &1 dRIG/Date of Hearing : 30.01.2024
HIYUN ! ARG /Date of Pronouncement  :  30.01.2024
3G /ORDER

Per V. Durga Rao, Judicial Member:

This appeal filed by the assessee is directed against the order of
the Learned Commissioner of Income Tax (Appeals), National Faceless
Appeal Centre [NFAC], New Delhi dated 18.10.2023 relevant to the

Assessment Year 2017-18.

2. When this appeal is taken up for hearing, none appeared on

behalf of the assessee.
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3.  On the other hand, the Ld. DR appeared and submitted that the

assessee not appeared even before the A.O and CIT(A).

4. We have heard both the sides, perused the materials available on
record and gone through the orders of the authorities below. We find
that the assessee has not appeared before both the authorities below
and even he has not appeared before us. However, in the interest of
justice and also by following the principles of natural justice, we are of
the opinion that one more opportunity shall be given to the assessee to
substantiate his case before the A.O subject to payment of cost of
Rs.1,000/-. The same shall be paid by the assessee to Tamil Nadu
State Legal Services Authority at Hon’ble High Court of Madras within a
period of one month from the date of receipt of this order and produce

the receipt before the A.O.

5. Accordingly, the order passed by the Ld. CIT(A) is set aside and
remit the matter back to the file of the A.O to adjudicate this appeal
afresh in accordance with law, after giving reasonable opportunity to
the assessee. We also direct the Assessee to appear before the Ld.
CIT(A) on the date of hearing without fail. In view of the above, the

appeal filed by the assessee is allowed for statistical purposes.
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6. In the result, the appeal of the assessee is allowed for statistical

purposes.

Order pronounced in the open Court on 30" January, 2024.
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